Office of the

Accountant General, (fuditel),

Kar[)av ka. 5\)/35. II tﬂain Road.
Vyclikevaly iLongalore=iQe

CQAD TYPING POOL . . iyssics . st

Dte 12,1987,

sri NeTe Lakshminarayana, Casual Typist has,

reported Lo duty on 28th Nov, 1985,
regarding is as follows-

uxs uaily outturn

(Eran’l.ll.1987-to 2342@4987)2~;

1,11.1987
241141987
3,11,1987
4411,1987
5ellelS87
'6,11.1987
7e1441987
811:61987
9 11,1987
10,11 .1587
11.11,1987
12411.1987
13.11,1987
14,11,1587
15,11,1987
16,1141987
17.11.1987
18111687
19,11,1687
20411 ,1987
2141141987
22,11,1687

535111587
2441141987

2541161987
2641141987
27 el:41987
284111987

2941141987
430,ll.l987

141241987

‘sunday : |
830 Lines e i,

800 L ines
Absent
Holidsy.
Absent,
Sataurday;
SUnc: Y e
860 1inese
850 lines
830 ;ines
840 lines

~ Setuugdyy

S)und.ty' °
890 linese
820 Linese
1000 Lines.
740 1ines,
860 L.ano e

Sc. waldl duy ) o « b

Oun(At y.

860 Lines.
840 Lin@s.
860 LinesSe
860 Lines,

- 890 Lines,

Sat anday.

Qunday

900 Lines,

860 Lines,

Relieved (»erminated

es pes LX.NO.Manager/TR Au-z/

- 8T=3:/4L dt ¢12,1041987,

His claims may be se.{led,

/ |

|

'xssr.nuiit of f icer.
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IN THE COURT OF Coirol Sbimn 0T
No. \Olg| of 1981 CF

PDefendant/s, Respondent/s,

Opponent/s, Accused,

Plaintiff/s, Petitioner/s,
Appellant/s Complainant/s, Vs.

(Decree-Holderls, ‘ Judgement-Debtor/s.

in the above matter hereby appoint and

Nos........

g Fagadl, BIKIBE:
retain Sri T2 ADVOCATE i SR . |
to appear, a}%t andy plead; fonndé/mngafthe above matter and to conduct/prose-
cute and de fd Yne sameping@dbointerlocutory or miscellaneous proceedings
connected with o1 with any decree or orders passed therein, appeals
and or other proceedings arising therefrom and also in proceedings for review
of judgement and for leave to appeal to Supreme Court and to obtain return
of any documents filed therein, or to receive any money which may be payable
to mefus. ' - '

2. I/We hereby authorise him/ them on my/our behalf to enter intoa
compromise in the above matter, to execute any decree/order therein, to appeal
from any decree/order therein and to appeal/ to act to plead in appeal or in any

. appeal, preferred by any other party from any decree/order therein.

3. I/ We further agree that.if I/We fail to pay the fees agree upon or to give
due instrtuctions at all stages he/they is/are at liberty to retire from the case
recover all amounts due to him/them and retain all my/our monies till such

~dues are paid.

Executed by melus this........ P v\day ofD/'v&« ............. 198...&) ...... Qateeeenns g P\/"{MN

B&ﬁf . eyt

‘ . Signature/s
Executant|s are personally known to me and has/they have/signed before me.

Satisfied as to the ideatity of executant]ssignaturels.

_(where the executant/s isfare illiterate; blind or unaquained with the language of vakalat)
Certified that the contents were explained to the executant/s in my presence in.......ccocrmes

rerarerensssasaaes esbesarenines language known to him/them who appears perfectly to understand the same

and has/have signed in my presence,

Accepted /6’///>\u/ : _ - Address for service
P . . "~ » 'CS.' rvn %qa”/(', R. A, B.L.

.............................................................................

ADVOCATE
............ ,................1.86.’. "-lICf@S&G&Hdh'iﬁagar
BANGALORE-560009,

Advocatels for @

O A § e AR 3 8)

Forms available at : J. D.M-P.C- S, Ciﬁz Civil Court Complex, Bangalore.
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657, WP, 9366/37 (GM)

663, WPy 9497/37

?

(U7, 069scUR, 9732/8T "

y

670. &P, 9353/37

1"

. 571+ WP, 9904/97 o

672, WP, 10087/87 "

673+ WP.. 10179/37 "

#6784 WP 10258/37,

s | |G
S P TR MAE

678 WP, 10479/87 -

™

675, Wk, 10342/87  Sr'i,S,Rameswany; Iyengar

= 5B G H.HO, b

Sri,D, Ll Rao for petr.,

N.S,Setyanarayang Gup'ts
' - for Respdis,,, |
Sri,VeLokshminarayang/£or petr,,

The C.C.CiBangaldre R-2 54,,
The State Rel ‘
( AEK . NYR)

Sri,S.Shaker Shetty for petr,,
The C,J.Udhpi R-2 Sd.,
The State/ R=1

shminarayang for petr.,
e StAte and Pril.C.Jd,
Baggalore-Respdts,

LXR)G ’

Sri,GK,Shevgoor for petr,,
~ The Stete and C.C,C,

o for petr.,

CeC,J.Bangalore

M/s., Thellem PNcturesi Co,, and
mt, T,S,Pedmavethi~Respdt.

Sri,A.Jagannatha Shetty for petr.,
The State gnd C)\J.Mysore

Sri,B,Rudragowda for etr,,

‘ The Stote gnd C.CN\C,
Bangelore, -
Respdts. (Ack.NYR)

The C,C,C,Bangglore R-
The State R=1 (Ack,NYR)

Smt. G, S, anjanadewi for petr,y
" The State and ' .
C.C,J.Bangglore -
‘Respd ts, ?Zak.mya)-

 Con td.. 59,



652,

554,

555,

553,

WE, 9399/3
WP, 3914/37
WP, 3976/37 -

WP, 9021/37 -

VP, 9022737 -

(e 9079/57
w?; ;080/87
\h.9%3@7'
wy.49094/37
WP, 9097/3%
ww,‘9191/§7
Wé;‘91o4/éj
Wa. 9152/37
WP;.9281/B7»
WF. 9365/37

I

(M)

-5 -

CoHoll04 4

Sri,Udpyas Hollae far petr.,
The State snd U.C.C.
Bengalore, tosfﬂts. Sda,

Sricf.Y.N,Guptg for pctr.,
The State and G,C,Cq Bon‘ﬁl“t
respdts. Sd.,

Drl Mo Kannchnn Ta R 30
for petr.,
The State,
C,C,CoBengelore and
M,.S,Prabhus~iicspdts. Sd.,

" Sri,Shivaraj Patil £or petr.,

The Statc end Registrar
H,C, Respdts, Sd.,

Sri.Shivarej Fetil for petr.,

Sri,B.M.Sid%arpa Lor petr.,,
The Shes nwd CJM,.0O,
- Bellery nhospdts, Sd.,

bl

Sri,S,G.5oundaraswemy for petr.,
The Stgte snd FPri.C,C.J.
Bangalorc -tespdts. Sd.,

Sri,B,M,S8iddappe for petr.,

The Stete nnd C,M, 0,
ﬁcllﬂry Resy dts.,Sd.,
—-dD-

-0~

Sri,i.G.Holla for petr.,
The Stante end C,C,C.
Bangeslore Respdts. Sd.,

IS

Sri.N.Kumar £or petr.,

The State, C.C.C,Bsngalorae,

< Smt. A~T,Rukminl gnd

AePranjyothi-Respdts. Sd.,

Sri,G,Kasturi for
The State =nd

petr.,

Regyuits. Sd.,
Sri,o,¥.Joshi fo petr.,

Thg State and C,
U

. Belgaum,
Reospdtes, oS4, ,
M/g .t FMuthanne and
Godongrdhana £or
The State 2nd C,
Respdts. 4.,

vetr.,
C.C, Bangglor

CoC.C,Bgngealore -

o
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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : BANGALORE BENCH

APPLICATION NO.1041/1987(F)

BETWEEN

SHRI N. T LAXMINARAYANA, SKILLED CASUAL. LABOURER

(TYPING)

&

eeeesee s APPLICANT

1. THE COMPPROLLER 'AND AUDITOR GENERAL OF INDIA

NEW DELHI.

\

2. THE ACCOUNTANT GENERAL (AUDIT)I
" KARNATAKA, BANGALORE .

««+.. RESPONDENTS.

SL.NO.  DESCRIPTION : PAGES

1. Reply to the application 1 to §

\

ANNEXURES

~

ANNEXURE ‘A"
R.1 .
R, 2

R.3

R.4

BANGALQRE

1> sanvary, 1988 < .

ADDITIONAL CENTRAL GQOVERNMENT STANDING'
COUNSEL & ADVOCATE FOR RESPONDENTS.




ON THE CE NTRAL ADNINISTQATan TRIBUNAL: BANGALORE BENCH
BANGALOR&.

t

_APPLICATION NO.1041/1987(F)

BETWEEN
\

«

N.T.LAXMINARAYAN  eeeveese. APPLICANT

AND

1. THE COMPTROLLER AND EUDITOR GENERAL OF INDIA,
. NEW DELHI.

2. THE ACCOUNTANT GENERAL (AUDIT)I,
KARI\]ATAI{A C oo Coevee see RESPONDENTS

Reply fied on behalf of-the;fespondents under
Rule 12 of the Administrative‘Tribunal Rules, 1985,
it is submitted és folloﬁsan ,

1) That the applicant in this spplication has
sought for a direction to the‘reSpondenfs to reiﬁstéte‘
him as typist w1th continuity in service, entitling \
“him to derive all monetary benerits. The application
lis hlghly belated, and even on facts\ana c1rcumstance§
of the case, 1t.1s}dgv01a of anyherltsJand llable to

~ be dismissed, and the apblicant is not\entiﬁled to any

- reliefs as claimed by him,

.2) BRIEF HISTORY OF THE CASE
in ;iew of ban on recruitment, clerk cum typist did
not become available to_this‘office, to cope with'the
increasing typing work. Theréfofe, appllcatlons were
1nv1ted from persons with requisite vualiflcatlons, for-
empanelment as Skilled Casual Labourers(Typlng).
-Depending upon. the quantum of typlng‘work to be done
the persons from the panel were engaged'as Skilled. .

Casual labourers (Typing), on a daily wage basise

In a notification dated 6.,9.1985, Annexure (R.1)

notified on the notice boards of the Offices of the -

' Accountant General (Audit)I & II, Karnataka, Bangalore

evea2/-
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applications were invited from candidates. with
necessary Qualifications\for emplofment as Skilled
Casual Labourer (Typing).' A copy of the noti-

fication is annexed hereto and marked as -

" Annexuré R.l.

It will be seen from the notification that,

the candidates have been specifically informed:=

1. .That thelr services would be discontlnued

w1thout a551gn1ngfany reasons, and that they

will entltle to a wage of Rs.14/- per day of

work in the office and,

¢

2. Their engagement (Contract) as Skilled Casual

Labourer (Typing) will not, confer any right for

recruitment/emnloymnet for post of temporary/

\

permanent nature in the Department.

In response to thls said notlflcatlon the

applicant made and application dated 16, 09 1985(R.2)

for empanelment as Skllled Casual Labourer (Typlng).

copy of the application is annexed herewith and
marked as annexure R,2. HlS name was 1nc1uded in the
panel aFter due scrutiny and after he passed a typlng
test. He‘was»engaged as a Skilled Casual Labourer

(Typing) in Memo No.Manager/Typing/SCL/85-86,/109

A -

dated 25.,11.1985 a copy of which is annexed hereto and

marked as annexure R.3 He accepted ehe app01ntment
and started worklng as Skllled~Casual labourer(Typlng)
from 28.11.1985 and worked in the typing pool till
1.12,1987 AN, "

- R . . ) #

e 03/

......




-3 \

'Early in the year'1986, the ban on recruitment

was lifted partially and clerk—cum-typists started beco-

-

mlng avallable ror recrultment through Staff-
Selection Commission. As and when regular appointees |
became\available, Casual labourers wefe relieved.

A copy of reliefvmemo No,‘Manager/Audit/Typing/B7~88/
41-42 dated 12.10.1987, a copy'of which is annéxked
hereto and marked as Annexure R.4, The serv1ces of

the appllcant vere termlnated w1th effect from 1.12,87 _

Afternoon. Durlng the period from 28 11.85 to

1 12, 1987 AN, the number of days on which, he worked

is indicated V1de ‘Annexure Al to the application.

- As stated .above, - the applicant's engagement -
as Skilled Casual Labourer,(T§ping) was to cope up -
withthe work load and purely on. the basis of the
terms and conditions‘set,Out in Annexure R.3 which
is self expi%atory, ' . A T R

The application, parawise is traversed ‘as unders- -

\ I

Para:-6

Appllcant was engaged as Skilled Casuel Lbbourer
(Typing) on a dally wage of Rs,14/~ per day of work. Tt
is not correct to say that he worked from 28.11.85 to

to 1.12.1987 AN, w1thout any 1nterruptlon. The number

of days' oh which, he worked ‘is 465 days. The termination

of his services is in" accordance with, which is stated

in the notificatlon of 6,9, 1985 Annexure (R.1) Viz.,

"That his sérvices w1ll, be dlacontinuec, w1thout,

assigning any reasonsP He applied for empanelling, being

fully aware of the condltlons of employment, His

termlnatlon is in accordance w1th the terms of employment

.;;4/;
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“ahd is-quite in ogder, that he has worked.more than
240 days during his period of employment Viz.,

' no relevance to the case since he cannot claim

any right to the post.

2

Paras=-7

.When the epplicantlappfoached thienoffiCe,
with oral reqﬁeet;,the position’was‘expiained to
,him.orally.' No written requestyrepresentetiob
wes received'from him.}
Para:-9 ) , o -

The engaéement on daily Qages.of tﬂe'applicent

was discontinued ee.the same was no longer reéuited.
This in is terms of the contract as at Annexure R.4

-t There is nok violation of any'rule, mach less,

- there is any wrongful dlsmlssal.

gare:— 10

For the reasons stated in Para 9, the interim,
relief prayed for by the applicant cannot be . granted.
In view of the foregoing position, the appllcatlon is
liable to be dlsmissed. When the petltloner applied
for empanelment as a Skilled Casual labourer(Typlng)
"in response to the notification dated 649 1985(R 1),
he was fully aware, that his services would be
' termlnated, without assigning any reasons thereio:,A'
Having been«fully aware of it;’he’hae now filed

- -

an application before this Honourable Tribunal,
. : ‘

without any ground or. substance, in fact, it is

involving this office and the Office of the Comptroller

.ie5/-



VBRI

Frods GE i e

~

. I Shri N CHAKRAVARTHY, Deputy Accountant General

(Administration), Office of the Accountant General,

Audit I, Karnataka, Bangalore on my behalf and also

on behalf of the respondents do hereby declare that

-7

what is stated above is true to my knowledge and belief,

- BANGALORE

DATEDs LZ/“UANUARX, 1988

BANGALORE

DATED

mak*

125

' JANUARY, 1988

[

I WWch.a
(RESPONDENT)

—

ADDITIONAL CENTRAL GOVERNMENT STANDING
COUNSEL AND ADVOCATE FOR THE RESPONDENTS .




* ANNEXURE_'A*

Statement showing the number of days on

which Shri.N.T.Laxminarayan was engaged as Skilled

Casual Labourer,(Tybiqgl.

1985 " November . 2 _
' , December ; " 21 oo
Total .23 _days :
1986 January 21
February 20
March 17
April 21
May 19
June 20
July 27
° August 18
Septémber | 20
" October - .21
November ; 19,
December ;_}2___
TOTAL 7 _240 days’
© 1987 January 17
February 14~
March 22
April 19
May ' 14
June ‘ - 14
‘July | ' 23
August o 19
September : 22
October 19
November ' - is
- December 201
| | _202_days
GRAND TOTAL - 465 days
[




No.Manager(TypinQ)/Audit 1/

. -
Perusal before . ’///X/Z{;,
BRI
9 (5\\?\\

Office of the
Accountant General(Audit
Karnataka, Ngalore

85~86/SCL412_ Q“véept. 19es5,

NOTIFICATION

day on the dateg they
« It may be. noteg tha

—

t theip

1985
l. Name of the qpplicant(in Block letters)
2. Addressg '
3. Age and Date of Birth .
4, Educational Qualification
S. Experience
6. ny other Particularg
Place,
Date .,

d.  They wil) pe




) PILYCATICN ruhr |

Lakshmlnax,y‘n“. s

02, IInd Cross ;

zmshna1ah Stxcet

8r iput am, ' i

ALURh—SéO 020 ' . ; |
N -

P L. . . N ) N ‘ . ., g .. o v

ranace ) -
; )Untantfsenerzl Ccifieer,

l
,ainc and Roneo), , ' ] ‘ {

nétaka, (apcit IQIT) - : ‘ ‘ ' _ . .~
JlALQB ’ E ~ - T .E ,‘

;SiI,A ' ‘ .
SUS : spplicatizn cov ke 03T 0. G RN

R - - 4
1 learned that there are fouw casgual Typizt post - t

Lstinc'in your uﬁiice. i conetart Conon il ofiice), Y wigh

)mlt my @DllCd»lOﬂ for the adove post.

~

Vi |
SIC-L.i s :
1) hame, , PR RURPS S DR A AN
t
! .1— -T- 1 Al X ..

2) Father | ame.

' 3) Late oi Sirth.e ¢ Cirss It shmeroer Bivty Cre
4) walifascstion. : 11 veasr. FJLC :
‘ Enclich 3evier typien.,
) Karnacs J\ ey tynire,
Cne y=:1iX ‘tertice Tra2inine

Tr .ce Clﬁ.Iv' enexy 1l '81-R2!
K In K.E.3. ftoo® So emclirns]

NO.6/02, 1Ind Cross, R.K.S*ree*.
Seshadr inur am, Rarcalnxre.?”,

. 5) /ddxess. :

- 6) EmploYerent Excha((c
e He01stnqt10n 0.

10409/84 ' COB2Z-10 . dt ,27-043Yy

' 7) For the Trace . Tvedst. o .
ot - » . . T
- 8) Caste. : Vokasllega .

1 o upnempplove: @ S reagy to Yolin far fhe ahev
5 \ = A e

-

Ppost of Typisgt 1r youus ol fige. 1 trre you will kindly corg fder”
T P

Ay application f2v0X 0w 1Y

Thankine vou,
CYour: faithfully,

quuV&vﬂNyMgL’

‘ P ' ( Lrn'J RS e QYAP A) ' ‘ o ‘ . : '
Erate: 1o - - o .
Places qu c\ae€ ‘ L ‘

i
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OFFICE _MEMO

Jn zalorenns totliz/Soe epnlization for the post of
&

Sxillo Casuai Lebouror{Typing) in this offise, Soi/fmesfkas.
.7 . Lla \tk\-\\\‘\\‘\f NS
PO NGO SOO UOVOOO®SOCOPO® SO D DO S DI S OS2 O SOLOTC el ° .

is nooisby informod that his/&ee scrvices as typist are
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OFF ICE OF THE ACCUUNTANT GENERAL (AUDIT)e3, KARNATAKA, BANGALORE

Mo, Fanager(Typ)/Au-1/87-83/ /i | - 4 Y Octobsr 12, 1987,

Subjects Termination of the sorvicas of casual labourers
(skillad) engage: on typing works '
E 2 A

The Accountant Cenaral (Audit)el has ordered that the o;srvtou
of the Pullowing easiml labourera(skilled) engaged on typing work
in the UAD Civil wing and in the OPPice of the R.A,0,, Karnataka

Electrioity Bospd, Bunyziors, are to be tarminated with affect from
the datas mentionad againast thems

STt MRt RSk et Ao 2R S e Ol S0 s Sins ke S el Tntie £3eC2e A i Aat Antn e iint e Ringimetnc it
S1.No ‘Nams of tha cagum} Whare at presant Tha Date from
oo labourer (ekillad) working vhich the services
angaged on typing are to be garaimted
. work . .
WG UL ang Uy EDg SRy Gy any By GOg HNQ Mg ANy B Ty WY ED Iy LB g UB g =3 g W, W0 g Thg TO 4 N o BB SBY ED g ARG ARG B Sy Ung Uiy Wby EB
(1) VoShankaramarayan Rao OADwCivil Wing 26=10=1937-
Typing Pool B X
(2) Ne Tobskohminaraysn oD O 02=12«1987
(3) " Kagara ) S, 86111987
(s) KeSaraswathd 0fPfice of the
Bangalore
(s) M Lingatah OAD=Civil wWing
Typing Posl 16-11=1987
é) GoPary Halen «dom " 10111987

OBt e e Rk s e T Lo Eae L0 Llae Sinal—ue SR S e T

Ag and Qhan the oarvwae of tha above cdsual labourere(ekilled)
aro offectad, the mdoraigmd ahould bs intimated accordlngl.y.

; \X\ Q\g.)
[ MDI cri'xc}-:a(nx)/umxr.x
e @ N

(1) The Audit Officer(GAO-Hgrs), Vyalikaval branch,Bangalors L/
(2) The Resident Audit OPficer, Karnataka Electricity BoardyBangalore.

/ﬁggb | | | .
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. - REGISTERED
CENTRAL ADMINISTRATIVE TRIBWNAL
BANGALORE BENCH
Commercial Complex(BDA),
Indiranagar,
" Bangalore- 560 038.
peteds 1§ FED "7
APPLICATION NCS, 983 & 984, /87 (F)
MERENRA K 1041 to 1043
;: APRLICANT Us RESPONDENTS
Shii V. Shankar Narayanarao & & Ors The Comptroller & Auditor General of
T 4 India, New Delhi & another
s]
1. Shri V. Shankar Narayanarao 6. The Comptroller & Auditor General
23, 7th Cross of India
Azadnagar - 10, Bahadur Shah Zafar Parg
Bangalere - 560 018 New Delhi - 110 002
2. Shri G, Basavaraj 7. The Accountant Gensral (Abdit—l)
48/A (642/1), Upstairs in Karnataka :
2nd Cross, 2nd Main, _ Bangalore ~ S60 001
Prakash Nagar. ‘
Bangalore - 560 021 8., Shri M, Vasudeva Rao
, Central Govt. Stng Counsel
3. Shri N.T. Lekshminarayan _ High Court Building
. No. 6/01, II Cross o - Bangalore - 560 001
Ramakrishnaiah Street
Seshadripuranm . 9, Shri S.V. Angadi
Bangalore = 560 020 ’ Advocate _
186, 6th Cross, Gandhinagar

4, Sat G, Mary Helen ' ' . Bangalors - 560 009
No. 482/1, Kariyanapalya
Thomas Town Post
Lingarajpura - :
Bangalore - 560 084

S. Shri M., Nagaraja

No. 3, Anjeneya Temple First Street
Bsngalore - 560 020

Subjects SENDING _COPIES OF ORDER PASSED_BY THE BENCH

Please find encloced herewith the cooy of URDER/Q?&X/

ENFEREXxBBRER passed by this Tribumal in the .abave said applications
on 28-1-88

] Jkﬁl \5AaAlLA¢%7:f2\J§L£JQ
UTY REGISTRAR ¥ ,
Encl: as above. (JUDICIAL) '




"_ CENTRAL ADMINISTRATIVE TRIBUNAL -
BANGALORE
DATED THIS THE 28TH DAY OF JANUARY, 1988
Hon'ble Shri Justice K.S., Puttasuwamy, Vice-Chairman

and

Present: 1 jontble Shri L.H.A. Rego, Member (A)

APPLICATION NOS. 983-984/87 & 1041 - 1043/87

1. Sri V. Shankar Narayanarao,
S/o N. Vittal Rao,
D.No. 23, 7th Cross, Applicant in
Azadnagar, Bangalore-18, esee A, N0.983/87.

2, Sri, G, Basavaraj,
s/o. H.B. Gangadhar,
Major, No.48/A (642/1),
Upstairs, 2nd Cross, Applicant in
prakashnagar, B' lore. R A. N0.984/870

3, Sri, N.T. Laksh#inarayanan,
s/o. N.L. Thimmaiah,
age 27 years, No.6/01, '
Il Cross, Ramkrishnaiah Street, esse Applicant in
Seshadripuram, Bangalore. A. No.1041/87.

4, Smt, G. Mary Helen,
w/o. John Xavier,
Aged 27 years,
No.482/1, Kariyanapalya,
Thomas Town Post, cese Applicant in

€m‘,>~-“,fhﬂ Lingarajapura, Bangalorse. A. No.1042/87,
TS ~ 7N
:Q { : N y
» ; ) \ Gri. M. Nagaraja,
N L R ,fsyb. Late Makalappagowda,

PN _ﬁﬂiﬂ“ J Hge 27 years, No.3, . '
\5\ o j* ﬁAnjeneya Temple First Strest, cces Applicant in
g ~+% s/Bangalore.20,. A. No.1043/87.

\_@ \—\8,3/‘\;\'/ {\}\I/’ &
NQRE;;&%ﬁéff;hri S.V. Angadi, Advocate)
V.

2. The Comptroller and Auditor
General of India, New Delhi.

2. The Accountant General (Audit-I), cose Common Respondents.
in Karnataka, Bangalore.

(Shri M. Vasudeva Rao, C.G.AR.5.C.)

These applications having come up for hearding to-day,

Vice-Chairman made the following:



. -ZT

ORDER
|

As the questions of lad that arise for determination
in these cases are common, %e propose to dispose them of

by a common order.

2. In response to difFerbnt notifications issued on
different dates by the Accouptant General (Audit I),

Karnataka, Bangalore (AG), the applicants applied for

| selection to the posts of Casual Labourers ('Typists') on

‘ daily wages basis, O0On different dates, the applicants
were appointed with a condition that their services uere
liable to be terminated uith?ut assigning reasons. On

12.10.1937 the AG had terminated the servicses of the appli-

| cants in A.N0.983 and 1041 to 1043/87. On 2.12.1987 the AG
| had terminated the services JF the aoplicant in A.No.984/87.

In these applications made quer Section 19 of the Admini-
|

strative Tribunals Act, 1935 K'the Act’), the applicants,

SN,

I3 | . < . . . . '
AL &kumlle challenging their respective terminations have sought
’ 4 \‘\‘ 7/ \"\;
RPN

~ ‘

'Tor a dirsction to the AG to reinstate them to service and

R
! (4 ‘

AR . . .
\,‘gontlnue their services as before,

. ) 13 ) . . . .

S * In their separate out identical replies, the Respon=-

| dents have assertéﬁ that the terminations of the applicants

 was necessitated to accommodate the regularly recruited

candidates and therefors they‘uere valid and legal.
\
| .
L4, Shri S.V. Angadi, learned Counsel for the applicants
|

contends that the termination'of the applicants who had

been working for long periods‘uere unjustified and illegal.
\
|

[ | \'
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5. Shri M. Vasudeva Rao, learned additional standing
counsel for Central Government, appearing for the Respon-
dents contends that the termination of the applicants to
accommodate the regularly recruited candidates were justi-

fied and legal.

6. The applicants had been appointed on a temporary
basis only. In the very appointment orders, the AG had
stated that their services were liable to be terminated

if their continuance was not required.

7. In their reply, the Respondents had stated that the
services of the applicants had been terminated to accommo=-
date the regularly selected candidates by the appropriate

selection authority. We have no reason to disbelisve this

assertion of the Respondents. If that is so, then this
Tribunal cannot take any exception to the terminations of

the applicants at all,

. Shri Angadi contends that before terminating the

wislruices of the applicants they uwere entitled for an oppor-
unity of hearing and the denial of the same was in contra-

~vention of the principles of natural justice.

.9, Shri Vasudeva Rao contends that before terminating
the sesrvices of temporary Government servants an opportunity

of hearing is not required to be afforded.

10, We have earlier seen that the terminations of the
applicants was in conformity with the terms and conditions

of their appointments., Before terminating the services of



.Aﬁn‘

a temporary Government servant,that too appointed on
-7 }

casual wages basis, lau does' not require the appointing

authority to issue a shou cause notice and afford an

opportunity.

Shri Angadi. ‘

We mee no merit in this contention of

\
As all the contentions urged by the applicants

1. ‘
\

fail,

therefore, dismiss these ap&lications.

these applications are liable to be dismissed.

But in the

circumstances of the cases we direct the parties to bear

their own costs.

Sc\ \'
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